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No. F A-3-01-2019-1-V(09)

??.?8?2019

Bhopal, the gth February 2019

(i)

(ii)

·

.

. .
WHEREAS; :s?b".section(4) Q?tion 16 · of the MadhyaPradesh Goods and

Serv!cesTax Act;.2017 (l 9 •of 2017f(her? in. this Order referred to as the said Act)
providesthata.?egiste?per?ohshall not be'.f,fii?edtotake input tax credit in respect ?f?y
invoice or debit note for. supply of goods or ?ces or both -after the -due date of furnishlng
'of the return under se¢ion;39 for the:month.of.Septemberfollowing the. end of financial year
.to which such invoices.orinvoice relating fo'stich debit note pertains orfurnishing ofthe
relevant annual return, whichever is earlier..

.

,• .

..
.

AND WHEREAS,·sub?secti?tt0) of'section 37 of the said Act provides ·that;..
.

Any registeredperson,Who has'.fuinishedthe details.under sub .. section (I) for any tax period
.

·

and which have remainedunmatched undersection 42 or section 43, shhll;upon discovery of

any error or omission .therein; rectify such. error or [omission in such manner as may be

prescribed; and- shall pay tax end.interest, if any,in· case there .is ·sh<;>rtpayment of tax on

account of such.error. or omission, in return to be furnishedfor such tax period:
.

.
..

. .

Provided that no rectificationof error 9r omission iii respectof the details furnished under

sub-section {l).shall be.allowed after famishingofthe return under section39 for the inonth
of September following. the end of the financial year to which such details pertain, or

famishing of the.relevant annual return, whichever is earlier;

AND WHEREAS, the financial year 2017-18 was the firstyear of the implementation of the

Goods and Services Tax In India and the taxpayerswere still in the process of familiarising
themselveswith the new taxatiorrsystemand due tc>-1'1c?of said familiarity- .•.

.

th?registered personseJi?Qleto-8vailh1J"Uttax¢redit·co?Idnot claimthe same in:
,: terms of prt>yisions.of section 16' because of missingjnvoices or debit notes

.

referred to sub-section(4) :?thin the stipulated time;
.

.

the registered:p¢rs<>?scould.not rectify
.

the. error' -or omission '. in terms
.

of

provisionsof sub-section (3) of section 3 7 within the stipulated time,

as a result whereof certaindifficulties have arisen in giving effects to theprovisionsof sub-

section (4}o{section16and.sub-section.Bjof section 37;
.

NOW, THER?F()RE;in exercise of the. powers conferred by section 172 'of the Madhya ·

Pradesh Goods.and Services Tax Act, 2017,.the State Government, on recommendations of

the Council, herebymakesthe followingOrder, to remove the difficulties, namely:-
.

.

.
.

.
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.

.

"Ptovided that the re.gisteredperson shall be CJ1titledto take inp'1t tax credit after the

due date of fumishi118'.ofthe t¢liii.-undersection· 39 for the month of September,2018 till the

due date of furnishing of the·retutn under the said section.for the month of March, 2019 in

respect of any invoice or µivoictlrelatingto such debit note. for ?upplyof goodsor services or

both made during the financial year 2017-18, the details of which have been uploadedby the

supplierunder sub-,section (I) of section 37 till the due date for furnishing the details under

sub.,.sectioit (1) of said sectionforthemonthof¥arch,2019.".
.

3. In sub,-section (3) of section 37 of the said Act, after the existing proviso,the following

. provisoshall be inserted; namely:-.
.

.

.

.
.

.

.

.

. .

.

.

?Provided i)irthet that the rectifiCatiOllof error or omission in respect of the details

furnished under suh'seciio11(!)shallbe allowed after furnishing of the return under section

.
39 for the momh 'of &epteillbet',2018 tillihe due <1atefotfumi$ing tbe details under sub­

section (1) for· the month 'of Maroli, 2019 ?rfoI the-quarter.January,2019 to March, 2019c".

.

.

2.
.

In sub-section(4) of section -16 of .the said Act, the following proviso.shall be

inserted, namely: -

·. ·
·

,

.

· · ·
· ·

,

. .1.Short title-This .Order maybe called the·Madhya Pradesh Goods and Services Tax

(Second Removal of Difficulties) Order, 2018.-
·

.

,

By order and in the name of governor of Madhya Pradesh,

ARUN PARMAR, Dy. Secy.




